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were discussing the unemployment 
situation, the reply given to us was that 
Government had no knowledge about 
the total number Of unemployed per-
sons. Has the Committee been direct-
ed* to assess the magnitude of the 
problem because in the absence of such 
an assessment, the Committee cannot 
serve any useful purpose?

SHRI R. K. KHADILKAR: The Com-
mittee is expected to have this assess-
ment of the total magnitude of the 
problem.

MR. SPEAKER: It is a simple ques-
tion and it has been discussed so many 
times during the last two weeks- Still 
members are asking questions.

SHRI JYOTIRMOY BOSU: We are 
-itting on the top of a volcano.

MR’ SPEAKER: We had a discus-
sion of it for so many hours.

Revision of Minimum Waves of 
Agricultural Labourers In Union 

Territories

*353. SHRI Y. ESWARA REDDY: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state:

(a) whether Government have any 
proposal to revise the minimum wages 
of agricultural labourers tn Union 
Territories; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND 
V1LRMA): (a) Government have pub-
lished on 26th August 1972 for com-
ments/suggestions draft proposals for 
the revision of the present minimum 
wages ot agricultural labourers in res-
pect of which the Central Govern-
ment is the appropriate Government 
under the Minimum Wages Act, 1948.

(b) According to the draff'froposals, 
the wages of the lowest category of

workers (unskilled) which now range 
from Rs. 2.50 to 3.70 per a*-, are pro-
posed to be revised to a ronge from 
Rs. 3.00 to Rs. 4.50 per day, according 
to areas of employment.

SHRI Y. ESWARA REDDY: As per 
the Minimum Wages Act of 1948, we 
have to revise it every three years. 
May I know whether the Central Gov-
ernment have been discharging this 
responsibility, being the appropriate 
Government for the Union Territories? 
If not, what are the reasons therefor? 
Also, as far as I know, the States 
have not been domg thi.s and the 
Centre which should have looked into 
it. have been keeping quite, uncon-
cerned. Why?

SHRI BALGOVIND VEHMA- The 
Centre has been discharging this res-
ponsibility. In 1969, we revised the 
wages Now we are going to revise 
them again. We have notified it in the 
gazette and are awaiting comments 
After that, it will be finally notified 
in the gazette.

SHRI Y- ESWARA RLDDY: Even 
where the review was undertaken, the 
wages fixed by the States are below 
that required. Has any machinery 
been set up to implement the xates 
fixed because in many States such 
machinery has not been set up and they 
are not being implemented also?

THE MINISTER OF LABOUR AND 
REHA Li STATION (SIIRT K. K KHV 
DILKAK): It is a fact that some of 
the States arc ignoring the general 
directions provided by the Centre 
while implementing our suggestions or 
recommendations-

SHRI MADHURYYA HALDAB: 
Which are these States?

SHRI R. K. KHADILKAR: 1 hero-
fore, we are contemplating separate 
legislation in regard to agricultural 
labour.



1 1 «
f a f K  w r u fa  a rc r f  ft?  aft

27 Oral Answers DECEMBER 7, 1972 Oral Answers 28

SOME HON. MEMBERS rose—

MR. SPEAKER; My system of call-
ing hon. members is: two blocics one, 
two blocks one, two blocks one. Alter 
all, they are also hon. members

SHRI ATAL BfHARl VAJPAYEE' 
They are more honourable than us.

SHRI JYOTIRMOY BOSU: The for-
mer Speaker. Dr Sanjxya Reddy, used 
to follow this principle: one Opposi-
tion side, onp the other side

MR SPEAKER In the normal prac-
tice you do get it.

SHRI JYOTIRMOY BOSU: If you 
club this ru\-» with that, they are all 
Congress memhe s hitting there

MR SPEAKER- W* are very sotry 
we miss him. There is anftttter per-
son sitting h«re now.
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SHRI VASANT SATHE May I know 
from ihe hon Minister whether in res- 
ptet ot agricultural labourers within 
your jurisdiction, in the union Terri-
tory, thfere Js equal wage for both 
men and women employees7 Second-
ly, what is the machinery lor relating 
the minimum wage to the increasing 
prices so as to neutralise the rise in 
price by having gome linkage with the 
index? Is thege any such system? 
i'or three years you do not revise and 
m the meantime prices go up, the real 
minimum wage goes down. What are 
you doing to See that it is properly 
linked’

SHRI R K KHADILKAR Hon 
Members will realise that at tfi6 time 
oi revision the attempt is to t»ee that 
the proposal for revision reflects the 
rise in pride. With all oiir Wfortfi it 
is not always possible to ensure a 
minimum wage or nefed-based wage, 
let us be clear about it In this field
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apart from the Government machinery, 
I should like to state very frankly 
that trade union leadership has com* 
pletely and totally neglected the rural 
areas.
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SHRI R. K. KHADILKAR: As has 
been already stated, the appropriate 
Government under the Constitution 
and the law in the State Government. 
Hon. members who are agitated about 
it should take it up with the State 
Government regarding the oppression 
or repression of the workers What 
can we do from here?
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SHRI VASANT SATHE: It is a con-
current subject. There is nothing to 
bar the Centre from making legisla-
tion which will over-ride th» States.
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SHRI MANORANJAN HAZRA: May 
I know how many States have adopted 
the Minimum Wages Act and the mini-
mum and maximum rates in those 
States?

MR. SPEAKER. This is about Union 
Territories. You can give separate 
notice of this question.

SHRI B. N. REDDY: Why is the
Central Government not able to en-
sure its implementation in the Union
Territories___

MR. SPEAKER: He is not being 
called and he is forcing himself on me!

SHRI MANORANJAN HAZRA- My 
question has not been answered.

SHRI BALGOVIND VERMA We 
have already stated that the Central 
Government is only competent to 
revise minimum wages in the case of 
these places where the Central Gov-
ernment is the appropriate Govern-
ment. So far as the States are con-
cerned, they are free to revise their 
minimum wages. We do not impose 
anything upon them. They do it them-
selves. I have got a long list as to 
which States have revised their mini-
mum wages and which have not. I 
can read it if the Chair permits.

MR. SPEAKER: Next question.




